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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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Order dated 17,3,95 i

Heard Mrl.R.Ray,ld.Counszl for the
applicant,

By filing a Memo dtd.20.11.04, the appli-‘
cant seeks to withdraw the 0,A, :

The matter was listed for admission on
20.2,04 when none‘appeared. Notiges have
also bean issued in fhis case,

In view of the above facts of the case,
the prayer,made by the applicant,is allowed,

Accordingly this O.A. is disposed of
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at the admission stage,
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